
CSP 939 of 2017

I]EFORE THE NATIONAL COMPANY LAW TRIBUNAL,

MUMBAI BENCH

COMPANY SCHEME PETITION NO 939 OF 2OI7

IN

COMPANY SCHEME APPLTCATTON NO 430 OF 2OI7

In the matter ofthe Companies Act, 2013

And

ln the matter ofScheme of Amalgamation ('Scheme') of Alrox Investrnent & Finance

Private Limited (Transferor Company l) and Airbome Investment & Finance Private

Limited (Transferor Company 2) and Bridgeston€ Investment & Finance Private Limited

(Transferor Company 3) and Deeparadhana Investment & Finance Private Limited

(Transferor Company 4) and Mackinon Investment & Finance Private Limited (Transferor

Company 5) and Solares Therapeutic Private Limited (Transferor Company 6) and Bonaire

Exports Private Limited (Transferor Company 7) and Nirmit Expons Private Limited

(Transferor Company 8) and Viditi Investment Private Limited (Transferor Company 9)

and Tejaskiran Pharmachem lndustries Private Limited (Transferor Company l0) and

Family Investment Private Limited (Transferor Company I I ) and Quality lnvestment

Private Limited (Transferor Company l2) and Virtuous Finance Private Limited

(Transferor Company 13) and Vinuous Share Investments Private Limited (Transferor

Company 14) and Package lnvestrade Private Limited (Transferor Company l5) and

Jeevanrekia Investrade Private Limited (Transferor Company l6) and Sholapur Organics

P vate Lirnited (Transferor Company 17) and Asawari Investment & Finance Private

Limited (Transferor Company l8) and Virtuous Securities & Broking Private Limited

(Transferor Company l9) and Sunhns Securities Services Private Limited (Transferor

Company 20) and Meghganga Finvest Private Limited (Transferor Company 2l) and

Privilege Trading Private Limited (Transferor Company 22) with Shanghvi Finance Private

Limited (Transferee Company) and their respective shareholders

And

In the matter of Sections 230 read with Section 232 ofthe Companies Act, 2013 and other

applicable provisions of the Companies Act, 2013



Asawari Investment & Finance Private Limited,

a Company incorporated under the provisions of

Companies Act, 1956 having its registered office

at F.P 145, Ram Mandir Road,

Vile Parle (East), Mumbai - 400 057

)

)

)

)

)......Petitioner Company

Called for Admission

Mr. Sanjay lJdeshi and Mr. Darshan Ashar Advocates ifu M/s. Sanjay Udeshi

& Co.- Advocates for Petilioner-

MINUTES OF ORDER

l. Petition admitted.

2. Petition fixed for hearing and final disposal on the 7d December, 20 t7.

3. Leamed Counsel for the Petitioner states that pursuant to order dated lune 28,

2017 passed in the CSA No. 430, by the Hon'ble Tribunal the convening and

holding the meeting of the Equity Shareholders was convened and held on

Monday, 28fi August, 2017 at IO.OO A.M. for the purpose of considering and

thought fit, approving with or without modifications(s) the proposed Scheme

of Amalgamation of Alrox Investment & Finance Private Limited and

Airbome Investment & Finance Private Limited and Bridgestone Investment &

Finance Private Limited and Deeparadhana Investment & Finance Private

Limited and Mackinon Investment & Finance Private Limited and Solares

Therapeutic Private Limited and Bonaire Exports Private Limited and Nirmit

Exports Private Limited and Viditi Investment Private Limited and Tejaskiran

Pharmachem Industries Private Limited and Family lnvestment Private
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I imitcd and Qualily Invcstmcnt P vatc l,imitcd and Virtuous Irinancc Privatc

I-imitcd and Virtuous Sharc lnvcstmcnts Privatc Lirnited and Package

Invcstradc Privarc l-imitcd and Jccvanrekha Invcstrade I'rivatc Limited and

Sholapur Organics Privatc Limitcd and Asawari Invcstmcnt & Irinancc Priratc

I imitcd and Vinuous Sccuritics & Broking Private I-imilcd and Sunfins

Sccuritics Scrviccs Privatc l,imited and Meghganga |invcst Private l-imitcd

and Privilcge 'frading Privatc l.imitcd with Shanghvi Financc Privatc I-imited

and thsir rcspcctivc shareholdcn. 'lhc cquity sharcholders prcscnt in thc

Drccting has unanimously approvcd thc schemc rvithoul rnodifications.'l'hc

( hairperson appointcd for the said mccting has filcd its rcpon as to thc result

of thc mccting uith thc 'fribunal on 22nd Scptembcr s,hich is annexed as

I xhibit G to thc Company Scheme Pctition.
.l 

hc Counscl lbr thc Pctitioncr I'urthcr submits that as dircctcd b1' this lribunal

noticcs havc bccn scrvcd upon all thc rcgulatory authorities namely. (i)

('onccmcd lncomc 'lax Authority within whosc .iurisdiction thc Applicant

( ompany's asscssmcnts arc madc, (ii) thc Ccntral Govcmmenl through thc

ol'ficc of Iicgional l)ircctor. Wcstcrn Rcgion. Mumbai. (iii) Rcgistrar ol
('ompanics. Mumbai and (iv) Ollicial Liquidator I Iigh Court Mumbai. Notice

havc also becn served upon unsecurcd creditors olthe Pctitioner Company.

At lcast 10 (tcn) clcar days bcforc to the datc lixcd lor hcaring. thc Petilioncr

('ompany to publish thc compositc nolicc ol'hcaring ol'petition in 2 (two) local

ncwspapc$. viz., 'Frec Prcss Journal' in Iinglish language and translation

thcrcof in 'Navshakti' in Marathi Ianguagc, both having circulation in Mumbai.

N,laharashtra.

Pctitioncr Cornpany to lilc alljdavit of scrvicc in thc l(cgistry proving

publication ofthc noticc olhcaring ofpetition in ncwspapcr.

j
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tsd/-
V. Nallasenapathy.
Mcrnbcr ('l'cchnical)

I)atcd 23'd I)ay ol'N ovcmbcr.20 I 7

sdt-
ll.S.V. l'r' r(nar
Mcrnbcr (Judicial)


